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BEFORE THE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH NEW DELHI

Original Application No. 546/2023

Puran Singh Applicant
Versus
Vinod Kaushal Respondent
CORAM:- HON'BLE MR. JUSTICE PRAKASH SHRIVASTAVA,

CHAIRPERSON

HON'BLE MR. JUSTICE SUDHIR AGARWAL,
JUDICIAL MEMBER

HON'BLE DR. A. SENTHIL VEL, EXPERT MEMBER.



The Report in compliance with Hon'ble NGT dll@ﬂam in the order dated 12.09.2023 in OA

No. 546/2023 titled as Puran Singh versus Vinod Kuashal:-
‘mﬁgﬂﬁ‘gh"es gog ble NGT vide order dated 12.09.2023 directed ~.......Having regard fo the
ade in the application, we deem it proper to constitute a Committee comprising of
Sacratan: He eputed Sfy Member Secretary, Central Pollution Control Board (CPCB), Member
ecrelary, Haryana State Pollution Control Board (HSPCB), Director, Mining, State of Haryana

g;sdﬁtgte mcggred Divisional Forest Officer (DFO) as also the District Magistrate, Mahendragah
mfrtoe s O will act as a :coordinaﬁng agency betwean the members of the Committee. The
Com will carry out spot Inspection and ascertain nature of activities being carried out and

gi.g:f?ec;fon environment, life and property of nearby residence as also examine the allegation of

e Cor ;?“ :; tr:f?hsi :ng m:;atgrg environmental restoration. Let the report be submitted by
y e-mail at judicial-ngt@gov.in preferably in the form of
searchable PDF/OCR Support PDF and not in the form of Image PDF. List on 05.12.2023".

The unit in question is M/s Maa Santoshi Khanij Udyog Vil-Musnota, Nangal Chaudhary
District Mahendragarh is already under consideration with another Original Application No. 514 of
2023 titled as Shishram Vs Vinod Kaushal order dated 23.08.2023 was passed by Hon'ble NGT
and joint report in the same matter was filed on dated 27.10.2023 (Annexure-1) by District
Magistrate, Mahendragarh and HSPCB. Said report was considered by this Hon'ble Tribunal on
01.11.2023 and vide order dated 01.11.2023 (Annexure-2), it has been directed to serve the
notice to Mining Lease Holder in OA No. 514/2023. Notice of proceedings in OA No.514/2023
has been served to M/s Maa Santoshi Khanij Udyog (Annexure-3).

The unit M/s Maa Santoshi Khanij Udyog Vil-Musnota, Nangal Chaudhary District
Mahendragarh is a mining project of area 8.107 Ha. and has obtained consent to establish from
the Board on dated 26.08.2015 after obtaining Environmental Clearance on 14.05.2015. Unit has
obtained consent to operate upto 30/09/2021. Thereafter, the unit obtained consent to establish
for expansion on 04.122020 after obtaining Environmental Clearance vide No.
SEIAA(125YHR/2020/461 dated 20.10.2020 and accordingly obtained consent to operate upto
30/09/2025. The unit has intimated that the operation of the mining project has been closed from
2019 to 2023 and resumed operation in May 2023. Accordingly, in compliance of above order, a
meeting was scheduled by the Divisional Forest Officer, Mahendragarh vide letter No. 4032-35
dated 09.11.2023 (Annexure-4) to be held on 14.11.2023 with the members of joint committee
constituted by Hon'ble NGT in the Sub Divisional Magistrate Office, Namaul and also conducted
site visit. Accordingly, during inspection unit was found non-operational due to implementation of
GRAP stage-lll directions issued by CAQM and for the various deficiencies observed an show
cause notice was also issued vide letter No. HSPCB/MG/2023/1755 dated 21.11.2023
(Annexure-5). Further action will be taken after expiry of stipulated time period of SCN as per
policy of the Board against the defaulting unit. Also Divisional Forest Officer, Mahendragarh vide

letter No 4255 dated 24.11.2022 (Annexure-8) submitted report again as already submitted on
25.10.2023.

The status submitted in the Hon’ble NGT in OA No. 514 of 2023 titled as

Shishram Vs Vinod Kuasal on dated 27.10.2023 is again re-produced as

below:-

1.  Divisional Forest Officer, Mahendragarh vide letter dated 25.10.2023 has intimated
that the lease area at Khasra No. 550 is covered surrounding from Aravali



2’;;“:0“;5 A:’hopﬁf the demarcation ﬂa& of the revenue department dated

S loasoholder has mined the 15648 Sq.M. of illegal mining

surrounding the Khasra No. 550 and transpired that 162 numbers shrubs like

muskat have (llegally been damaged and accordingly Forest Offence Report (FOR)
No. 22/0586 dated 02.10.2023 was prepared under Section 32-33 of Indian Forest

Act, 1927 and also granted sanction for filing prosecution casa against offenders in

the Speclal Envionment Court at Faridabad vide Memo No. 3877 dated

30.10.2023.

The Mining Officer, Mines & Geology Department, Namaul vide letter No.
Mining/NNL/3432-34 dated 20.10.2023 has Intimated the following status report in
this matter; -

a) The constituted committee visited the mining |
Khasra No. 650 along with Tehsildar Nangal Choudhary and field Kanungo on

14.09.2023. As per the demarcation report by field Kanungo on 16.09.2023, the
leaseholder encroached the area of 15,648 sq. fi. in the Khasra No. 487 & 551 and
Senlor Surveyor, Surveyor (H.Q) Director, Mines and Geology Haryana, Panchkula
again joinlly surveyed/demarcated along with field Kanungo, Halka Patwari of
village Musnota and Mining Inspector, Narnaul In the presencs of representative of

Project Proponent and Private Surveyor were also present on 05.10.2023. After the
demarcation, It Is found that the total excavation outside the lease /contract area i.e

Khasra No. 487 & 551 is 15,648 Sq.f.and the quantity of excavated mineral is

24,812.50 M.T. A demand notice is issued to the leaseholder of M/s Maa Santoshi

Khani] Udyog of Musnota stone Mine vide memo no. MO/Namaul/3369 dated

17.10.2023 to deposit the penalty, royalty and price of mineral illegally excavated

minor mineral i.e Rs 42,28,125 (Fourty Two lakh Twenty-Eight Thousand One

hundred Twenty-five only).

b) Mining officer, Nammaul has intimated that during the survey conducted from the

Google Earth map, the complaints house at Dhani Jokhla Wali of Musnota Village

was located at 693 meters from the place of working (Site of Blasting) in the

Musnota Calcite Mine. Further, it was observed that another hutment/ camp of
Dhani Maliya had 4 houses existing within 300 meters of the mine boundary that
was closer to the mine than the complainant's houses. During the enquiry, the
villagers of Dhani Maliyala stated that they had no problem due to the blasting
conducted in the Mine. During the inspection, it was found that primary school
Dhani Maliyala existed within about 200 meters from the boundary mine and about
200-300 meters from the working place of machinery used for mining and also
found that cracks are seen in the RCC beam on the door level of the school
bullding, no any cracks found on other walls of the primary school and also seems
that celling plaster is found defective due to construction material used in the school
building.

c). Recently, a joint Inspection was carried out in the presence of complainants of
the said mining project by Deputy Director, DGMS Ghaziabad along with Mining

easa area of Musnota Mines



o'moer Namaul on dated 01.0;|.2§23 and conducted to examine the ground
o b o found lues of induced ground
Vibrations recop S of blast and observed the valu duced ground
Mini § ®d In seismography. The GPS Co-ordinates of the

“per araph (Seismograph) and the location of the place of blasting of Mine
ore taken by the han.pelg GPS instrument and the co-ordinates were Northing:
2701296259“ & Easting: 7600.17848' E respectively. Director, Mines Safety,

3bad sent an action taken report along with comments vide letter dated
13102023 with direction to the management of Musnota Calcite mines regarding
Violation vidg Jtter dated 03.10.2023 for rectification of contraventions observed
curing Inspection and enquiry of the mine. Mine management was directed that no
blasting other than the blasting specified in Regulation 164(1B)(a) of the
Metalliferous Mines Regulations (MMR), 1961 shall be conducted within 300 m of
Such hutments/structures of permanent nature not belonging to the owner of the
mine till controlled blasting permission under regulation 164(1B)a) of the
Metaliferous Mines Regulations, 1961 is obtained from this Directorate in writing
based on scientific study report from a reputed scientific agency.
%In view of the above facts, allegations w.r.t. to the effect of heavy
blasting were not established as per the report submitted by the Deputy Director,
DGMS, Ghaziabad and Mining Officer, Namaul to a nearby residence and school
as mentioned above. However, the other allegations mentioned in the complaint
w.r.t. illegal mining and cutting of trees as per the report submitted by DFO,
Mahendragarh and Mining Officer, Namaul were found comect and accordingly

hecessary action as mentioned above have already been taken by the concemed
department under applicable laws/rules.

PRAYER:-

Hon’ble NGT in above OA No. 514/2023 i
annexued above as Annexure-2) that
implead the Project Proponent as re
date of hearing is 16.01.2024.

Itis, therefore, prayed that in the above OA No. 546/2023 titled as Puran Singh Vs
Vinod Kaushal may kindly be considered with OA No. 514/2023 titled as Shishram Vs
Vinod Kuasal in this same Principal Bench of Hon'ble Tribunal.

ssued order on dated 01.11.2023 (already
“In view of the above report, we deem it proper to
spondent* against the same mining project. The next

- {
Mining Officer, Reglohal Officer! } h—/ Z3Divigigiial Forest Officer
Mines & Geology HSPCB, Maher{dragarh
Department, Narnaul Mahendragarh

DA7E = H-12--2023

PLicE — ma@wfﬁ‘



19 Annexure-1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH NEW DELHI

Original Application No. 514/2023

Shishram Applicant

Versus
Vinod Kuasal Respondent
CORAM:- HON’'BLE MR. JUSTICE PRAKASH SHRIVASTAVA,

CHAIRPERSON

HON'BLE MR. JUSTICE SHEO KUMAR SINGH,
JUDICIAL MEMBER

HON’'BLE MR. JUSTICE ARUN KUMAR TYAGI,
JUDICIAL MEMBER

HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER.
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Joint Report in compliance with Hon’ble NGT directions in the order dated 23.08.2023 in OA
No. 514/2023 titled as Shishram versus Vinod Kuasal: -

“.......This Original Application has been registered on the basis of the letters dated
15.07.2023 sent to the Tribunal by Shishram and others, who are stated to be the residents of
Village Mosnota, Tehsil Nangal Chaudhary, District Mahendragarh, Haryana. The allegation in the
letter is that illegal mining is being done in Maa Santoshi Khanij Udyog Lease by cutting the trees
and causing environmental hazard. It is also alleged that due to heavy blasting, residential houses
are damaged and the agricultural fields are effected. Further allegation is that about 200-250 mitrs.
away from the mining area, there is a primary school and the education of the children is affected.

At the first instance, to ascertain the correctness of the allegation, we direct District
Magistrate, Mahendragarh, Haryana and the Haryana State Pollution Control Board (HSPCB) to
submit the joint report. DM, Mahendragarh will act as nodal officer to file the report. Let the report
be submitted within four weeks by e-mail at judicial-ngt@gov.in preferably in the form of
searchable PDF/ OCR Support PDF and not in the form of Image PDF. List for further
consideration on 01.11.2023”.

In compliance of the above direction, the status report in this matter is as follows:-

1. The unit M/s Maa Santoshi Khanij Udyog Vill-Musnota, Nangal Chaudhary District
Mahendragarh is a mining project of area 8.107 Ha. and has obtained consent to establish
from the Board on dated 26.08.2015 after obtaining Environmental Clearance from
MoOEF&CC vide No. J-11015/401/2012-IA. 1l (M) dated 14.05.2015. The unit has obtained
consent to operate for the period 01/10/2015 to 30/09/2021. Thereafter, the unit obtained
consent to establish for expansion of the mining project from the Board on 04.12.2020 after
obtaining Environmental Clearance from SEIAA, Haryana vide No.
SEIAA(125)/HR/2020/461 dated 20.10.2020 and accordingly obtained consent to operate
for the period 04/01/2021 - 30/09/2025. The unit has intimated that the operation of the
mining project has been closed from 2019 to 2023 and resumed operation in May 2023.

2. In compliance with the Hon’ble NGT order dated 23.08.2023, Deputy Commissioner,
Mahendragarh vide order No. 1268/DA dated 06.09.2023 constituted a committee of the
following officers under the chairmanship of the Sub Divisional Magistrate, Narnaul to carry
out the inspection of the site and submit report. A copy of the letter dated 06.09.2023 is
attached as Annexure-1.

a) The Divisional Forest Officer, Mahendragarh.
b) The Regional Officer, HSPCB, Mahendragarh Region
c) The Mining Officer, Narnaul

3. Accordingly, the site was inspected on 14.09-2023 by the members of the Committee i.e.
Sub Divisional Magistrate Narnaul, Divisional Forest Officer Mahendragarh and Regional
Officer Mahendragarh Region and other officers. Thereafter, a meeting of the above-said
Committee was held on 17.10.2023 at 10:00 AM in the office of the Sub Divisional
Magistrate, Narnaul to review the status in compliance with Hon'ble NGT directions. Copy of
letters dated 12.09.2023 & 12.10.2023 are attached as Annexure-2 & 3.



21

Divisional Forest Officer, Mahendragarh vide letter dated 25.10.2023 has intimated w.r.t.
inspection dated 14.09.2023 that the lease area at Khasra No. 550 is covered surrounding
from Aravali Plantation. As per the demarcation report of the revenue department dated
16.09.2023, the leaseholder has mined the 15,648 Sq.ft. of illegal mining surrounding the

Khasra No. 550 and transpired that 161 numbers shrubs like muskat have illegally been

damaged and accordingly Forest Offence Report (FOR) dated 02.10.2023 was prepared

under section 32-33 of Indian Forest Act, 1927 and also granted sanction for filing
prosecution case against offenders in the Special Environment Court at Faridabad. Copy of
report along with relevant documents submitted by DFO, Mahendragarh are attached as

Annexure-4.

Mining Officer, Mines & Geology Department, Narnaul vide letter No. Mining/NNL/3432-34

dated 20.10.2023 (Annexure-5) has intimated the following status report in this matter: -

a) The constituted committee visited the mining lease area of Musnota Mines Khasra No.
550 along with Tehsildar Nangal Choudhary and field Kanungo on 14.09.2023. As per
the demarcation report by field Kanungo on 16.09.2023, the leaseholder encroached the
area of 15,648 sq. ft. in the Khasra No. 487 & 551 and Senior Surveyor, Surveyor (H.Q)
Director, Mines and Geology Haryana, Panchkula again jointly surveyed/demarcated
along with field Kanungo, Halka Patwari of village Musnota and Mining Inspector,
Narnaul in the presence of representative of Project Proponent and Private Surveyor
were also present on 05.10.2023. After the demarcation, it is found that the total
excavation outside the lease /contract area i.e Khasra No. 487 & 551 is 15,648 Sq.ft.and
the quantity of excavated mineral is 24,812.50 M.T. A demand notice is issued to the
leaseholder of M/s Maa Santoshi Khanij Udyog of Musnota stone Mine vide memo no.
MO/Narnaul/3369 dated 17.10.2023 to deposit the penalty, royalty and price of mineral
illegally excavated minor mineral i.e Rs 42,28,125 (Fourty Two lakh Twenty-Eight
Thousand One hundred Twenty-five only) (Annexure-6)

b) Mining officer, Narnaul has intimated that during the survey conducted from the Google
Earth map, the complaints house at Dhani Jokhla Wali of Musnota Village was located at
693 meters from the place of working (Site of Blasting) in the Musnota Calcite Mine.
Further, it was observed that another hutment/ camp of Dhani Maliya had 4 houses
existing within 300 meters of the mine boundary that was closer to the mine than the
complainant's houses. During the enquiry, the villagers of Dhani Maliyala stated that
they had no problem due to the blasting conducted in the Mine. During the inspection, it
was found that primary school Dhani Maliyala existed within about 200 meters from the
boundary mine and about 200-300 meters from the working place of machinery used for
mining and also found that cracks are seen in the RCC beam on the door level of the
school building, no any cracks found on other walls of the primary school and also
seems that ceiling plaster is found defective due to construction material used in the

school building.



Recently, a joint inspection was carriedzog in the presence of complainants of the said
mining project by Deputy Director, DGMS Ghaziabad along with Mining Officer Narnaul on
dated 01.09.2023 and conducted to examine the ground vibration by two rounds of biast
and observed the values of induced ground vibrations recorded in seismography. The GPS
Co-ordinates of the location of the Mini Super graph (Seismograph) and the location of the
place of blasting of Mine were taken by the hand-held GPS instrument and the co-ordinates
Were Northing: 2752.96259N & Easting: 7600.17948' E respectively. Director, Mines
Safety, Ghaziabad sent an action taken report along with comments vide letter dated
13.10.2023 with direction to the management of Musnota Calcite mines regarding violation
vide letter dated 03.10.2023 for rectification of contraventions observed during inspection
and enquiry of the mine. Mine management was directed that no blasting other than the
blasting specified in Regulation 164(1B)(a) of the Metalliferous Mines Regulations (MMR),
1961 shall be conducted within 300 m of such hutments/structures of permanent nature not
belonging to the owner of the mine till controlled blasting permission under regulation
164(1B)(a) of the Metalliferous Mines Regulations, 1961 is obtained from this Directorate in
writing based on scientific study report from a reputed scientific agency. (A copy of a letter
dated 13.10.2023 is attached as Annexure 7).

Conclusion: -

In view of the above facts, allegations w.r.t. to the effect of heavy blasting were not
established as per the report submitted by the Deputy Director, DGMS, Ghaziabad and
Mining Officer, Narnaul to a nearby residence -and school as mentioned above. However,
the other allegations mentioned in the complaint w.r.t. illegal mining and cutting of trees as
per the report submitted by DFO, Mahendragafh and Mining Officer, Narnaul were found
correct and accordingly necessary action as mentioned above have already been taken by

the concerned department under applicable laws/rules.

It is, therefore, prayed that the above Joint Report in compliance with the directions
issued by this Hon'ble Tribunal vide order dated 23.08.2023, may kindly be considered

please.

M
Reglo | Officer : Sub Divisional Magistrate
HSPCB Mahendragarh Reglon Narnaul

Deputy Commissioner
Mahendragarh at Narnaul
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Annexure-1
GOVERNMPIH OF HARYANA
OFFICE OF THE DEPUTY COMMISSIONER, MAHENDRAGARH

ORDERS
Narnaul, the 06™ Sept., 2023

No. 1268 /DA : Whereas an order has been passed on 23.08.2023 by Hon’ble Natiogal
Green Tribunal, New Delhi in O.A. No. 514/2023, Shishram Vs. Vinod Kuasai, as per
copy attached herewith.

2. And whereas the said report is to be submitted to the Tribunal within four weeks
and needs to be complied with immediately.

3. Therefore, a committee of the following officers is hereby constituted under the
Chairmanship of the Sub Divisional Magistrate, Narnaul to carry out the inspection of
the sitemwith relevant record and submit the report latest by 11.09.2023 for further
necessary action.

i) Divisional Forest Officer, Mahendragarh;
if) Regional Officer, HSPCB, Mahendragarh Region;
iii) Mining Officer, Narnaul. w;

Deputy Commissioner,
Mahendragarh.

Copy alongwith enclosure to:

Sub Divisional Magistrate, Narnaul.

Divisional Forest Officer, Mahendragarh.
Regional Officer, HSPCB, Mahendragarh Region.
Mining Officer, Narnaul.

B9 g
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1. Divisional Forest Officer, Mahendragarh.

2. Regional Officer, HSPCB, Mahendragarh Region,

3. Mining Officer, Narna ul.
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Divisional Forest Officer, Mahendragarh.
Regional Officer, HSPCB, Mahendragarh Region,
Mining Officer, Narnaul.

Tehsildar Nangal Chaudhary.

B

a1y iR |32~ A6 /A (D! [0 o190

fawg — Regarding meeting in the matter of Original Application No. 514/2023 titled as

Shishram Versus Vinod Kuasal in Hon’ble National Green Tribunal, Principal
Bench, New Delhi in compliance of order dated 23-08-2023.
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Annexure-4

A committee is constituted vide Deputy Commissioner Mahendergarh vide order no.
1268/DA dated 06-09-2023 in compliance of Hon'ble NGT order in OA no. 514/2023.

In compliance of above order Sub Divisional Magistrate, Narnaul, Regional Officer,
Haryana State Pollution Control Board, Mahendergarh at Rewari, Mining Officer, Narnaul and
Divisional Forest Officer, Mahendergarh inspected the site on dated 14-09-2023. During the site

visit following observation found and action taken in the regarding.

1- The lease area khasra no. 550 is covered surrounding from Aravalli Plantation. The lease
holder has violated the order of Hon'ble Supreme Court of India in WP (C) No. 4677 of
1985 dated 18-03-2004 "No mining activity can be carried out on area OVer which
plantation has been undertaken under Aravalli project by utilization of foreign funds".
As per demarcation report of Revenue Department on dated 16-09-2023 the lease
holder has mined the 15648 square feet of illegal mining surrounding the khasra no.

550. Copy of demarcation are attached here with Annexure, R-1

The Forest Offence Report no. 023/0586 dated 02-10-2023 was prepared at the spot in
accordance under section 32-33 of Indian Forest Act 1927, but the offenders refused to
sign the same, copy of the said FOR (Forest Offence Report) are attached here with as

Annexure-R-2

2- That thereafter, vide memo no. 3793 dated 25-10-2023, the Divisional Forest Officer,
Mahendergarh, while granting sanction for filing prosecution case against the Sh. Aman
Kumar S/o Sh. Vinod Kumar Sokal in the Special Environment Court, at Faridabad,
directed the Range, Forest Officer, Nangal Chaudhary to file challan in the said court at
the earliest with a further direction that Sh. Jai Bhagwan, Py. Ranger Incharge Nangal
Choudhary cum-Prosecutor of the Mahendergarh Forest Division will attend the court

hearing on behalf of the State. Attached copy as Annexure-R-3.
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During the inspection, it transpired that 161 number shrubs like muskat have illegally
been damaged. Thereafter the Forest Offence Report No. 23/0586 dated 02-10-2023
was prepared of the spot in accordance under section 32-33 of Indian Forest Act, 1927
but the offenders refused to sign, the same copy of the said FOR and the details of the

offence are attached here with as Annexure-R-4

The lease holder must be maintained the green belt as per approved mining plan, during

the inspection. It transpired that the lease holder not maintained the Green Belt, action

is being taken regarding.

Divisiongl Forest Officer,
Mahendgrgarh.

19



Arrexvre—~ 1

28

all inqu.New file P

TqdH
IUyHUSE RET (F10),
AR |

ufod

1. Rrer = R, AR,
o, forem T AT, ARA,
3. R.O. Pollution Control Board, Mahendergarh.
099 ~ 09~ LoRY
arSYy i lo- K/ T Rraie |~ B-cF=daal? .

fowa.— gy RAE FoM AR |

SqRiaE fvy @ anf anuel YA RAvé g e Ao} o S
g%mwrﬂwﬁqﬁwéﬁaﬁeﬁw%wawmaﬁﬁm
gﬁ&ﬂﬁaﬁ.mﬁiwmmwﬁﬂﬂﬁﬁﬁl
Tqorm—  Yagy RaE T TRm|

\

‘guUsd QT (F710),
ARATE |

19



o
/,,

T |
- 2729,
(AR R

%‘?—bﬁ}- %% /{~09-K6.03 o7 W%%ﬁw 7 g
Tl A sy 3RS 4] (1) FET A TS
s 7 Sy T ¥ g v I ) o FA A
1 ke e A, 5 ST T8 T 7
A g g I WWWWW#W
BZie o 7 PO Nl P ki
e o T T ﬁ,%;ﬁvﬁ?wﬁw?

gl G5 FWZ 5 o I R I B

o sl 57 RE ) FECR AT T

Lo dip s S Y 9 T IR N s
& AV v WY TG gf’ e N g
g ﬁfv%%%fﬁww%

%Wﬁ?a%?@ﬁf@%ﬁ% |7 B2
%WW/% Wé’%%’c’%" T Sy G |

mrma?ﬁ e 7’]%”4%9?%7?%



/ Wm%p?%ﬁ%x_ i

X%’%W%x;’—ﬁagg %?#Wﬁ&zypgmﬂﬁ

3 xR ST S BN Dops sl B WHT
mﬁf%}/mm%%mwafbmmﬁg
%ﬁ‘ﬁﬁwmﬂﬂmﬁgmﬂ,w
WE}T:};ESEJ WW%}—Q m%w
Go T “f%%/%%mﬂﬂbwﬁwﬁ%w

Wﬁ%%ﬁﬁ /@»92)9%

L a7 A e o f
:ijz %g;; WWW%‘ %%W?ﬁ

,4@25'\ 7 ar W,/037

HN’ 33‘l~o Tyolov zm?-yg%“)?f%'zﬁ?“ %fzg;f/z

X T quse

B%W W%’LWWW@W /ﬁ%f};\
27
bl "?%W T szgp?agﬁz;:;

-.,—-—-"'"___'fw"-‘,-—-»—“—"—"

My s Yo Lo” ch- .
ot 5533[ Wﬁw@g@# S} i
s ?”Qﬂﬁ i iy

y- |
é 81 =* e £
3“'..1” 4 21 7 ”Q? Ty A A4 55/ WWW?
1~ e G %Wj??fi%

18
)

TR T F 27 e



/L.%“WWWT%%% —

' )
ZX'_;%"; /?17 3_2%{, e 17%;?_,. @ w@ "‘*/;?%o(b—;

lféi’—O” lfd/.',-a” 975__0;1 _;0’:"4”

‘QZWWW 7% 3 w2 B S .
m%%m%g%@%gﬁsa;ﬁ

¢ " (9.‘,,0”

Vg'??ﬂ Gﬁ? 73X _ 3433 ZI}’QTW BN T
— T [ ot 3
L i YT
o) F AT ool HAG T 2 -

Yoy 537 &) oy off 7 T o o &) T P

Ty &k s %@%3 775 T ?W
4§77 55/ @% = ;
nyb%%aﬁga%gﬁﬁo&%ﬁfiﬂ /WW
§3® %Wﬁ%% ;97«;2‘%%3:%/5.337%??7?2/
g 57 S o s ) 9 258 Y FTETS
Yoot} sretgs =9 T %@ﬁ%%/ﬁﬁﬁ
TS T WWAS‘?%WM a’:@f‘f/
T S A S ST e) e e 9

WA _ N3

mmwﬂw"}' :
' = 9“*/"",}—}*//— ~)8~/3-17 )?r

)=
A
ST A Wﬂaﬁv%‘“}ﬁmﬂfm%rﬁ@??ﬂ
AR %émﬁfw} S w4 ’:g»jg ,
| AT T %chgﬁsyﬂi
FGAR TR oy TN S GRS

i

S?}, @%’Z’W%WW% % WW%%@?%‘Q”

13



3% -
X G T i ?%%aw o T ,,%} -

PAN
/‘//&'w}mﬁﬁ—,
18/o ?/a‘&-),? 3

Iplal 2>

18



Iq% ;- (et 55T
AR b
ST - AT
- 21
AATHL
FRrerer - SereTTETE OATAT ATEa w1 |
9 . : —mﬁwa—wqﬁmmﬁlmm%gﬁ
' 27D, SRS
)’.‘......
1 farser R L L gt G j’\pﬂ 2o T ¥ A S F | o T S
T 7T ﬁ?ﬂ-‘wﬁmﬂﬂﬁ—jﬂé; 5 .. T aTAT, AT, w1,
FETETT, | =T F A HITssiA EE T W-‘T‘-lcﬂwci[\ﬂ‘ “SﬂWﬁﬂ(‘H

F7| ATE THAT TTATAT e Al & 95 J— 2 &7}51%
T ﬂ)ﬁ/"’”
Jig)ar s

(2 s '

Z @fag‘* g

QD

//
/#kﬁ"

z}/w:? j;'—QoT 277 $Z] I f” AT Y §efeinC o PRl W"Q"’F i’

0
/ﬁ)'b"cc-\f?--}(\l My

19



ﬁﬂﬁ/!/"fj’f"*‘?g . oscsne

2Te =T AT

Lt ﬂ‘%!‘r%?]??:j’ S So @WJWW @‘ij
17 WM}/& 17 @WMW@
Y P b Wﬂ“!ﬁ Q)’g/"

b p a(@g’ﬁ/dqﬁ@%ﬁw/ ! ﬁp—c

S5 v ﬂ/}mﬂ SSo Y ATFTTT éﬂl—
mﬁﬂ d??_"/%ﬁ/"—

y 27%/7//’7 9 Y 9} ngc)if/i‘

L7 e G ot

L @W%W 8o 8 @WW 7

\ Q .
F o g*z:,‘%;@w;{e ‘‘‘‘ Ot #7 Lt

¥
Lo

7
LIZTYI GEFI Feet %Mﬂﬁ

g

T

é-vmf )~ v Wey”

5
X

o R Darhs BEC

20



N\ YN ?.RP\' WO — O\-‘ N 20232 e e

pPo 1 BRoap e (20232 ) Slrmextre~2.

== 1o e

G585 ot e, wiamon WeT 0323
i v ol sYel
FOR Book NO. ..oocovmimieniens 2 - . FOR No. é ---------
TH HUEH NSs'-S&l G
¥ et A oy Sk afw GIFTY_ "‘”
Ep— '@%&WW& 4&F, S5/
I_[_(_)R 'Su (Date, Day & Time) D,R-" 10— -‘16&3 i&l
Frrs it T ST Rl AW XIS IR T T
a:mm’;rmwmtmuh gl C & mmmrq&ﬁmﬂ/&m
~ISA S d.ru-g _

SIS B o AT /e A ;
i st i T :
it g \l g HE (’%mﬁ)

Iam'r \‘T';T_:{-{:.lr 17 1 ;:If'if—:
e i

sEEAl "5‘? T st .. I3 &\"m-gg*
'1'!

| AT o= afatEm 1927
[3:, wroil (ﬂm:ﬁ y 31t : '::Ei_l o I P e L
T i T et 1900 3
“In—mwnf‘m e ————— - i

Eles) iy Tt A
ol L 57 T "’-9(3#& 217507 | -
G S—

et Ty TV WO T faE

T faasm =5 B8 s
W ey =0 | owfea | T I
e HTeReT & e 2 (o e !
EW‘ s ————
ajgar — 4 ]
arg, afe
Al

S T e
T mrzrmcr"% oy D‘o"-l: wazmqﬁf‘zﬁmw i
T HeATS /AT T (enal Tl

fateromst
R.O.A.C. ? } 3

g, | !



**Wf'-n%lﬁ_-;-RW - " y ; il PR /ﬂm exne— 2.,

36 -

AT S BRa @@ F ol 0.AN0.514/2023, Sh. Shishram
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Rietl a1 A, wa8veme &) 93 &9 111/ WA R¥ie 29.09.2023
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OFFICE OF THE DIVISIONAL FOREST OFFICER

FOREST COMPLEX, MAHENDERGARH
Tel./Fax:+ 91 01285-220229, E-Mail:- dfomgarh@yahoo.co.in

Range Forest Officer,
Nangal Choudhary.
Sub. Approval for filling of Prosecution case in
Court, Faridabad.
Sanction is hereby accorded for filling 0
offenders in the Special Environment Court, Faridabad, as per

the Special Environment

f prosecution case against the
detail given below.

5. [P.C.No. | Damage Report | Name & Address of Offender l\
iNo.| . |NoandDate | SN
=1 03NCH/2023- | 023/0586 Dated | Aman Sokal /0 Vinod Kumar 30 alR/O -B-74 |
' | 24 ' 02/10/2023 | Shakti Apartment, Sector-9, Rohini, New ‘l

| o DE otz

file challan in the Special Environment

You are hereby directed to
um Prosecuter of Mahendergarh Forest

Court at the earlist Range forest officer-C
h attend the Court hearing on behalf of the state. |

Division wit
Divisional Forest Officer,
Mahendergarh. 0 (¢
A

*A\ (& ' 25100223
YD

153
D.P. Branch 2023
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Annexure-5

From
Mining Officer,
Mines and Geology Department,
Narnaul,

To
Sub Divisional Officer(c) ,
Narnaul.

Memo No. Mining/NNL/.2.43 | Dated 20[16 | 2023
Sub. Original Applicaton No. 514/2023-regarding.

Kindly refer to your office memo no. 1223-26/Steno dated
12.10.2023 on the above noted subject.

L. The Original Application No. 514/2023 has been registered. The
above case hearing on dated 23.08,2023 passed order on the basis of the letters dated
15.07.2023 sent to the Tribunal by Shishram and others, who are stated to be the
residents of Village Musnota, Tehsil Nangal Choudhary, District Mahendergarh,
Haryana. The allegation in the letter is that illegal mining is being done in Maa Santoshi
Khanij Udyog Lease by cutting the trees and causing environmental hazard. It is also
agreed that due to heavy blasting, residential houses are damaged and the agricultural
fields are affected. Further allegation is that about 200-250 mtrs. Away from the mining

area, there is a primary school and the education of the children is affected.

2 On the basis of complaint of Shri Shish Ram, Ram Sawrup S/o
Sultan, Parkash s/o Jatha Ram, Kailash S/o |atharam and others. A joint inspection is
done by Sh. Aderla Ram Babu Deputy Director, DGMS Ghaziabad alongwith Sh.
Bhupinder Singh Mining Officer Narnaul and Smt Tanu Joshi Mining Inspector Narnaul
on dated 01.09.2023 in which inspection, inquiry and observation is that the values of
two rounds of blast induced ground vibrations were record seismography in front of
complaint house in presence of complaints, Shri Shish Ram, Ram Sawrup S/o Sultan,
Parkash s/o Jatha Ram, Kailash S/o Jatharam and Shri Bhupinder Singh Mining Officer
and Smt Tanu Joshi Mining Inspector Department of Mines and Geology Narnaul
Haryana Government and persons belonging to mine. The GPS Co-ordinates of the
location of Mini Super graph(Seismograph) and location of place of blasting of Musnota
Calcite Mine were taken by the hand-held GPS instrument and the co-ordinates were

Northing: 2752.96259'N & Easting; 760 0.17948' E respectively.
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Du nquiry it was observed that another hutmes, =
ring €
” maliya having 4 houses existing within 300 m of the mine boundary that w,
Dhani - \
loser to the mine that the complaints houses. During enquiry v[!]agers-
i blem there was no problem to them due the blasting

Dhani Malivala stated that they pro
conducted in Musnota Calcit
agriculture purpose and
complaint against th

1L

Iv.

lso stated that are getting water for

in the mine was repeatedly lodging
problems from the

¢ Mine. They a
getting employment

e mine management though there were no

The cracks observed in the Shiv Mandir (Stage Type) were very minor cracks

and appeared to be normal cracks. No cracks were observed at its compound

wall which is more near to mine that the Shiv Mandir.

A cracks was observed in one of the roof slabs of rear side house & filling
material between two adjoining slabs was found disturbed. No cracks were

observed in any slabs of the front side house which was nearer to the mine. No
cracks were observed in the walls of the both the houses of the complaint.

It cannot be ascertained that the cracks in wall of Shiv Mandir and roof slab were
occurred due to blasting done in the mine as the blast induced ground vibration
was observed within the prescribed limits for blasts conducted in the mine. That
may be due to other factor like ageing effect, quality of construction /material

etc.

However some houses of Dhani Maliyala were found existed within 300m of the
mine boundary and 4 houses of Panchnota village were found existed at a
distance of 106 m from the west side mine boundary and 248 m from the mine
workings. Therefore a contravention to restrict blasting as stated in the
Regulation 164(1-B) (a) of the MMR, 1961 (where surface structures not
belonging to the owner of the mine exist within 300 m danger zone) till a
permission under Regulation 164(1-B)(a) of the MMR, 1961 for controlled
blasting is obtained from this Directorate in writing was interred in Form VI as

required under Regulation 108A of the MMR, 1961.

From the Google Earth map, the complaints house at Dhani Jokhla Wali of
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Musnota Village was located at a 693 m from the place of working (Site of

Blasting) in the Musnota Calcite Mine. (Screenshot of Google Earth Map
Enclosed) Copy of report of DGMG Gaziabad dated 03.10.2023.

wem JEW A
waun

ﬁupsﬂlq -
o c1adell!h

J

n In addition of the above the Director, Mines Safety, Gaziabad

region, Gaziabad sent a action taken report vide memo no. 2764 dated 13.10.2023
(copy attached) with direction to the management of Musnota Calsite mines regarding
violation vide memo no. 2067 dated 03.10.2023 for rectification of contraventions
observed during inspection & enquiry of the mine. Mine management was directed that
no blasting other than the blasting specified in the Regulation 164(1B)(a) of the
Metalliferous Mines Regulations (MMR), 1961 shall be conducted within 300 m of such
hutments/structures of permanent nature not belonging to the owner of the mine till
controlled blasting permission under regulation 164(1B)(a) of the Metalliferous Mines
Regulations, 1961 is obtained from this Directorate in writing on the basis of scientific
study report from a reputed scientific agency.(Copy of the action taken report attached)
In Compliance of the action taken report sent by the Director, Mines Safety Gaziabad

this office is directed to the lease holder M/s Maa Santoshi Khanij Udyog, Musnota to
not violated the directions issued on DGMS Gaziabad vide 2069 dated
03.10.2023.(Copy Attached). This office is also issued a notice to the Maa Santoshi

Khanij Udhyog, Musnota mining lease holder to compliance the direction issued by the
DGMS Gaziabad vide memo no. 3261 dated 13.10.2023.(Copy of action taken report of
DGMS, Gaziabad dated 13.10.2023 and memo no. 3261 dated 13.10.2023 Attached)

5. In compliance of the direction issued by the worthy Deputy

Commissioner Mahendergarh a joint committee is consisting of DFO Mahendergarh, RO
HSPCB Mahendergarh, Mining Officer Narnaul was constituted by Sub Divisional
Narnaul and the joint committee visited the mining lease area of Musnota Mines Khasra
No. 550 alongwith tehsildar Nangal Choudhary and field Kanungo on 14.09.2023. As
per the demarcation report is submitted by field Kanungo on 16.09.2023 that the lease
holder encroached the area 15648 sq. feet in the Khasra No. 487 & 551 and Sh. U.
Narasimulu Senior surveyor Sh. Mohit Surveyor(H.Q), Director, Mines and Geology
Haryana, Panchkula again also jointly surveyed/demarcated alongwith field Kanungo,
Halka Patwari of village Musnota and Smt.Tanu Joshi Mining Inspector, Narnaul in the
presence of Sh. Dushyant Sokhal representative of Project Proponent and Private

Surveyor were also present on 05.10,2023. After the demarcation it is found that the
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7 & 551 is 155
total excavation outside lease /contract area i.e Khasra No. 48 6

meters and quantity of excavated mineral is 24,812.50 M.T. A demand notice i ‘f‘\
issued to lease holder of M/s Maa Santoshi Khanij Udyog of Musnota stone Mine vide
this office memo no. MO/Narnaul/3369 Dated 17.10.2023 to deposit the penalty
royalty and price of mineral illegally excavated minor mineral i.e Rs 42,28,125 (Copy
Attached)
6. During the inspection it is found that primary school
Dhanimaliyala existed within about 200 meter from the boundary mine and about 200-
300 meter from working place of machinery used for mining and also found that cracks
are seen in RCC beam on door level of the school building, no any cracks found on other
walls of the primary school and also seems that ceiling plaster is found defective due to
construction material used in the school building,

The report is submitted for your kind perusal.

The next date of hearing is fixed for 01.11.2023.

L, o
Mining Officer
Mines & Geology Department
Narnaul.

Endst No. Mining/NNL/.:ﬁ.g»gﬂ\ -3b Dated. _SDO{ ID/EB 22
A copy is forwarded to following for your kind information please.
1. Director, Mines and Geology Department Haryana, Panchkula.

D/A:- As above.

2. Deputy Commissioner, Narnaul.
3. Regional Officer, HSPCB, Mahendergarh,

% '\t
Mining Officer
Mines & Geology Department

Narnaul.

o,

28



From

To

Owner:

Subject: -
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Annexure-6
Mining Officer,
Mines and Geology Department Haryana,
Narnaul.

M /s Maa Santoshi Khani] udyog,
Musnota, District Mahendergarh.

Sh. Raman Sokhal & Aman Sokhal,
S/o Sh. Vinod Kumar,

R/o B-74 Shakti apartment,
Sector-09, Rohini, New Delhi.

Memo. No/MO/Narnaul/ 2,2, & Dated:- \FH |10} 2023

Demand notice of Royalty, Price of Mineral and Penalty for carrying
illegal mining out of lease area in Khasta No.487,551 of village Musnota
bevond Lease hold Area of Khasra No. 550 i.e 8.107 Hect. in respect to
M/s Maa Santoshi Khanij udyog, Musnota Mine.

ke ok ok o

On the subject noted above.
As you are aware that you were granted a mining lease for extraction of
Calcite along with associated Minor Minerals’ over an area of 8.107 hectares
of land in Khasra No. 550 in village “Musnota’, Tehsil Narnaul, District
Mahendergarh for extraction of Calcite along with associated minor mineral
for a period of 50 years w.e.f 16.1 1.1994 to 15.11.2044 as per provisions of
the Mines and Minerals (Deveiup}ment & Regulation) Act, 1957. In this regard,
1 lease deed was executed by you with the State Government on Form ‘K’
appended to the Mineral Concession Rules. 1960. And the Central
Government through an Ordinance dated 12.01.2015 has made certain
amendments in the mines and minerals (Development & Regulation] Act,

2015 as notified on 27.03.2015,

As you are also aware that a joint inspection team consisting of Sh. U.
Narasimulu Senior surveyor Sh. Mohit Surveyor(H.Q), Director, Mines and
Geology Haryana, Panchkula were also jointly surveyed/demarcated
alongwith field Kanungo, Halka Patwari of village Musnota and SmtTanu
Joshi Mining Inspector, Narnaul in the presence of Sh, Dushyant Sokhal
representative of Project Proponent and Private Surveyor were also present
on 05.10.2023. After the jointly demarcation it is found that you have

ﬂr

20
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excavated 24,812.50 M.T. minor mineral beyond the leased hold area under
tantamount to illegal mining Whereas, by carrying out mining beyond
permissible limit and encroachment in Khasta No.487, 551 of village Musnota,
you have violated /breached terms and conditions lease agreement. Whereas
per provision of Section 21.5 of Mines and Mineral(D&R) Act 1957 and rule
104(1) of the Haryana Minor Mineral Concession, Stocking, Transportation of
Mineral & prevention of illegal Mining Rules 2012 (herein after referred as
state Rules) any act of iliegal,‘unauthnrized mining shall be liable to the

following.

For first time violation the said mineral shall be liable to be seized the
impounding of all such tools, equipment, vehicles or any other things used for
such unauthorized operation, which may be released only upon realization of
the payment of price of the mineral and the applicable royalty for the mineral
extracted and, in addition, a fine which shall not be less than Ten thousand
Rupees; along with seized along,

For second time violation the said minera! shall be liable to be with the
impounding of all such tools, equipment, vehicles or any other things used for
such unauthorized operation for a minimum period of seven days, which may
be released only upon realization of the payment of price of the mineral and
the applicable royalty for the mineral extracted and, in addition, a fine which
shall not be less than fifteen thousand Rupees;

Wherever a person is found to be indulging in such offence from the third
time or more, the officer concerned shall register an FIR and handover all
such tools, equipment, vehicles or any other things used for such
unauthorized operation to the Police. Any such offence shall entail(a)
confiscation of all such tools equipments, vehicles or any other thing used for
<uch unauthorized operation for a period of minimum thirty days or more
and (b) pecuniary penalty and punishment for the offence as provided under
Section 21 of the mine and minerals ( Development & Regulation) act 1957.

Assessment of quantity of mineral illegally excavated and disposed off;

As per the inspection report dated 05.10.2023 the quantity of the stone
excavated and disposed of by excavating outside of the lease Musnota is
24812.50 MT.

(ii)- Assessment of price of Mineral illegally excavated;

%
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As the mdmmudﬂamwﬂmmm 150 Be Per oo 5
1%&wm]¢muﬁm&mm&1ﬁ!’wmsmm
mdmumgmm:pnﬂwm royaty, #er deductng of royalty
accordingly, price of the stone Rs. 125/- per. W Acordhngly, sacal price of
millega!}ymmvedkmumr&: Bs 31015625/-

(iii) Assessment of Royalty illegally excavaied

Minor Mineral Concession, Stociong Trausportation of Winersl &
prevention of illegal Mining Rules 2012 is Bs. 45/~ per W1, Tarzl royaity of the
quantity of stone illegally removed Bs. 11163625/

asperprwtshaa!m}wnﬂmumwwm
dewﬁmﬁwmmmzfmm
violation ﬁmdth{-ﬁmwmmmam

recoverable.
andﬂMwmhﬁmmwmastm
below.

a) Total amount of the royzity of 24812 MIT of stope = 111656250/~

b) Total amount of price of mineral =31,01,56250-

C]Amountofpcnaltrundermlclm-’{l]To:d = 10,000.00/-

lnmeﬁewohbmeyoumﬁdﬁempzjmmm&mr:f-mﬁm
aredjrectsdtodepomﬂs.émusj' {me‘rwl.&hfmm
mmsandOnehundr&dTwenngweﬂn!y.jwidﬁnzo&ysﬁm:&em
d&hlm.ﬁwam@oﬁ&Mﬁde
furﬂ:erpromedingwﬂliniﬁatedagainnym

— = e, S
Mining officer,
umamwm
Namaul -

EndstNo. - 2323%© Dated 45\'—'& 0j2022
Ampyofﬁwaboveisforwardadtntbennm,mnﬁ&m
Depamnennﬂmyzn&hndxh:hfurinformaﬂonandmmm
T
ing officer,

Mines & Geology Department Haryana,
Narnzul | -

k!
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Prferd @ gd s e, TR Cit

Office of Mines & Geology Department, Narnar s’

EIE G
Hast |/t wadT @i =,
HEATAT |
FHIF @A /ATAYES 528 fesia 2.0 212023
fawg : High Intensity Blasts at Mining sites a threat to Mahendergarh
villages.

sar & arowr fAfas 2 B fBere 01.09.2023 1 ft vamEeg g,
A qran e mivamEg g off deowm |, of fg g a7 & e F =y §
Frgrearens F41 7 drdt aq seft aaa Rffers F arg Bedrardt safia s05 snfez
T Fqa1 1 H797 79T 97 | A Iuvia @ vd qgear #H0F 2066 A 03.10.2023
F gra foard swe gu RuferfEe M sré g o 2

Management of Musnota Calsite Mine was issued violation letter vide letter
no ETEY/AT & /ATy U / 2023/ 2067 dated 03.10.2023 for the rectification of

contraventions observed during inspection & enquiry of the mine. Mine management
was directed that no blasting other than the blasting specified in the Regulation

164(1B)(a) of the Metalliferous Mines Regulations (MMR), 1961 shall be conducted
within 300 m of such hutments/structures of permanent nature not belonging to the
owner of the mine till controlled blasting permission under regulation 164(1B)(a) of
the Metalliferous Mines Regulations, 1961 is obtained from this Directorate in
writing on the basis of scientific study report from a reputed scientific agency.
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Annexure-2

Item No. 10 Court No. 1
BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No. 514/2023
Shishram Applicant
Versus

Vinod Kuasal Respondent

Date of hearing: 01.11.2023

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON

HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Respondent: Mr. Rahul Khurana, Adv. for HSPCB

ORDER

1. This original application has been registered on the basis of the
letter petition with the allegation about illegal mining by Maa Santoshi
Khanij Udyog Lease by cutting the trees and causing environmental

hazard.

2. The Tribunal by order dated 23.08.2023 had called for a joint
report from the District Magistrate, Mahendragarh and Haryana State

Pollution Control Board (HSPCB).

3. In compliance of the said direction, the report has been filed on
27.10.2023. Perusal of the report reveals that as per the demarcation
report of the Revenue Department dated 16.09.2023, the leaseholder had
mined 15,648 Sq. ft of illegal mining surrounding the Khasra No. 550 and
that 161 numbers shrubs like muskat have illegally been damaged. The
report also refers to the letter of Mining Officer, Mines and Geology

Department, Narnaul dated 20.10.2023 which takes note of demarcation

1
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report showing that the leaseholder had encroached the area of 15,648
sq. ft. in Khasra No. 487 and 551 and had excavated outside the
lease/contract area. The report further mentions that the cracks were
seen in RCC beam on the door level of the school building which was
located within 200 meters from the boundary of the mine and about 200
— 300 meters from the working place of the machinery used for mining.

The conclusions of the report are as under:

“Conclusion: -

In view of the above facts, allegations w.r.t. to the effect of
heavy blasting were not established as per the report submitted by
the Deputy Director, DGMS, Ghaziabad and Mining Officer, Narnaul
to a nearby residence :and school as mentioned above. However,
the other allegations mentioned in the complaint w.r.t. illegal mining
and cutting of trees as per the report submitted by DFO,
Mahendragarh and Mining Officer, Narnaul were found correct and
accordingly necessary action as mentioned above have already
been taken by the concerned department under applicable
laws/rules.

It is, therefore, prayed that the above Joint Report in
compliance with the directions issued by this Hon'ble Tribunal vide
order dated 23.08.2023, may kindly be considered please.
4. In view of the above report, we deem it proper to implead the
Project Proponent as respondent as under:

M/s. Maa Santoshi Khanij Udyog,

Musnota, District Mahendergarh,

Through Shri Raman Sokhal and Aman Sokhal,

S/o Vinod Kumar Sokal,

R/o B-74, Shakti Apartment,

Sector-9, Rohini, New Delhi
5. Let notice be served by the Registry on the said impleaded

respondent.

6. Learned Counsel for the HSPCB is also directed to serve the notice
upon the above respondent and file affidavit of service on or before the

next date of hearing.
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7. It will be open to the above respondent to file reply/response before

the Tribunal on or before the next date of hearing.
8. List on 16.01.2024.

Prakash Shrivastava, CP

Sudhir Agarwal, JM

Dr. A. Senthil Vel, EM

November 01, 2023
Original Application No. 514/2023
DV
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\I \ | 51 Annexure-3

—— Haryana State Pollution Control Board "4y, y sr
—— Regional Office, Mahendragarh atSCO-D6 &D-7, '-.A L‘FE
A\ T Suncity Commercial Complex, Sector-6, A-Block Rewari \§ /d plaie om
MSPCB Tele: © 01274-244241, E-Mall: = hspcbromg@qmall.com . Vi Environment
HSPCB/MG/2023/ /657 Dated 6/11]2.%3

Lig MOST URGENT- NGT MATTER /n3

To /
- O\ M/s. Maa Santoshi Khanij Udyog,
Vill. Musnota, Distt. Mahendragarh

2. Shri Raman Sokhal and Aman Sokhal
S/o Sh. Vinod Kumar Sokal, '
R/o B-74, Shakti Apartment,

Sector-9, Rohini, New Delhi-110085

Sub.- Copy of Hon'ble NGT order dated 01.11.2023 in the matter of Original Application No.
514/2023 titled as Shishram Versus Vinod Kuasal in Hon'ble National Green Tribunal,

S=======Xrincipal Bench, New Delhi.

Kindly refer to the subject noted above, please find enclosed herewith the copy of Hon'ble
NGT order dated 01.11.2023 in the matter of Original Application No. 514/2023 titled as Shishram
Versus Vinod Kuasal in Hon'ble National Green Tribunal, Principal Bench, New Delhi and intimated
you to file the reply/ response before the Hon'ble Green Tribunal on or before the next date of

hearing i.e. 16.01.2024 in compliance of above said order.
DA/- Copy of NGT order dt. 01.11.2023

L1

-_-_---'—__—
Regional Officer
l!%gmndragarh Region

1)




5 2 “BY EMAIL”

BEFORE THE NATIONAL GREEN TRIBUNAL, NEW DELHI

Original Application No. 514/2023

Shishram Vs. Vinod Kuasal

To,

I~ M/s. Maa Santoshi Khanij Udyog,
Musnota, District Mahendergarh,
Through Shri Raman Sokhal and Aman Sokhal,
S/0 Vinod Kumar Sokal, R/o B-74, Shakti Apartment,
Sector-9, Rohini, New Delhi

NOTICE
Whereas the above titled OA No. 514/2023 was listed before the Hon’ble Tribunal on 011 1.2023
(a copy of order as well as petition is enclosed), when the Hon’ble Tribunal inter-alia passed the

. following order:-

“4. In view of the above report, we deem it proper to implead. the Project Proponent as

respondent as under:;

M/s. Maa Santoshi Khanij Udyog,

Musnota, District Mah endergarh,

Through Shri Raman Sokhal and Aman Sokhal,

S/0 Vinod Kumar Sokal, R/o B- 74, Shakti Apartment,
Sector-9, Rohini, New Delhi

3. Let notice be served by the Registry on the said impleaded respondent,
B S 8 e PP o s e e R L o
8. List on 16.01.2024.”

2. Now, Take notice that the above matter will be listed on 16" January, 2024 for further
consideration, before the Hon’ble Tribunal at Faridkot House, Copernicus Marg, New Delhi- 110001
through Physical Hearing (With Hybrid Option), when you may appear before the Hon’ble Tribunal
either in person or by a pleader duly instructed and file their reply/response before the Tribunal on or

before the next date of hearing, as per directions of the Hon’ble Tribunal vide order dated 01.11.2023.

3. Take further notice that in default of your appearance on the date above mentioned, the said

Application will be heard and determined in your absence.
Given under my hand and the seal of this Tribunal, on this 06" November, 2023.

Note: (For Orders, Cause Lists & other information, please visit our website www. greentribunal. gov.in)

Encl.: As above G)] JJ P "/?

Consultant (Judicial)
National Green Tribunal (PB)
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5 Yo39- 25 Meeting noticey@ed 14.112023 {255 09, 93
To

1.  The Regional Director, CPCB, Chandigarh Annexure-4
The Director,
Mines & Geology Department, Second Floor, DHL Square,
Plot No. 9, Sector-22, IT Park, Panchkula, Haryana,

3. The Regional Officer, HSPCB, Mahendragarh

4, The Sub Divisional Magistrate, Narnaul, District Mahendragarh

Sub.- Regarding held meeting and visit by joint committee constituted by Hon’ble NGT in
Original Application No. 546/2023 titled as Puran Singh Versus Vinod Kuasal in Hon’ble
National Green Tribunal, Principal Bench, New Delhi vide order dated 12.09.2023.

In this connection, it is submitted that applicant Puran Singh Versus Vinod Kuasal in Hon'ble
National Green Tribunal, Principal Bench, New Delhi (copy attached) and constitute a joint
committee of Director deputed by Member Secretary, Central Pollution Control Board (CPCB),
Member Secretary, Haryana State Pollution Control Board (HSPCB), Director, Mining, State of
Haryana and the concerned Divisional Forest Officer (DFO), the District Magistrate, Mahendragah
District. The DFO will act as a coordinating agency between the members of the Committee.

As discussed with all member, it is decided to meet and visit of the site M/s Maa Santoshi
Khanij Udyog Vill-Musnota, Nangal Chaudhary Distt-Mohindergarh on 14.11.2023 at 10:00 AM in
SDM office, Mini Secretariat, Narnaul. So all member are requests d to please attend the SDM office,
Mini Secretariat, Narnaul above said date and time.
DA: Hon’ble NGT order dated 12.09.2023.

::I Forest Officer
ragarh

No. HSPCBIMGI20231  H/036-37 Dated || 493
; A copy of the above is forwarded to Deputy Commi_ss" ner, Mahendragarh at Narnaul
for kind information please.
< The Mining Officer, Narnaul with a request to co-ordinate with the Director, Mines &

Geology Department, Panchkula and be present onibove said date and time

Divisional Forest Officer
Mahendragarh
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Item No. 04 Court No. 1
BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No. 546/2023
Puran Singh Applicant
Versus

Vinod Kaushal Respondent(s)

Date of hearing: 12.09.2023

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON

HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

ORDER

3 This Original Application has been registered on the basis of the
letter dated 26.08.2023 sent by one Puran Singh resident of Village
Musnota Dhandi Jokhla Wali, Tehsil Nangal Chaudhary, District
Mahendragarh, Haryana stating that earlier he had made a complaint
against Maa Santoshi Khanij Udyog and when action was started, the
owner of said unit had closed the business, therefore, the case was closed.
He has further alleged that in June 2023 the earlier owner has sold the
mines to another person and the said person has again started mining
work. The grievance of the applicant is that on account of heavy blasting
there are cracks coming in the houses of nearby villagers and there is a
threat to life of person and cattle. It is also alleged that the mine is situated
only 200-300 meters away from the residential houses and that illegal

felling of trees has been done resulting into damage to the environment.

0 Having regard to the allegations made in the application, we deem it
proper to constitute a Committee comprising of the Director deputed by
Member Secretary, Central Pollution Control Board (CPCB), Member

1
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Secretary, Haryana State Pollution Control Board (HSPCB), Director,
Mining, State of Haryana and the concerned Divisional Forest Officer (DFO)
as also the District Magistrate, Mahendragah District. The DFO will act as
a coordinating agency between the members of the Committee. The
Committee will carry out spot inspection and ascertain nature of activities
being carried out and its impact on environment, life and property of
nearby residence as also examine the allegation of illegal felling of trees
and formulating environmental restoration. Let the report be submitted by

the Commiftee within 8 weeks by e-mail at judicial-ngt@gov.in preferably

in the form of searchable PDF/OCR Support PDF and not in the form of

Image PDF.

£ List on 05.12.2023.

4. A copy of this order be forwarded to Member Secretary, CPCB,
Member Secretary, HSPCB, concerned DFO and the District Magistrate,

Mahendragah by e-mail for compliance.

Prakash Shrivastava, CP

Sudhir Agarwal, JM

Dr. A. Senthil Vel, EM
September 12, 2023
Original Application No. 546/2023
DV
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56 Annexure-5
o, - “ 4 d o '
—_— Haryana State Pollution Control Boar N/, l_ FE
:::—"' Regional Office, Mahendragarh at SCO-D6 &D-7, ?'0, I .
N Suncity Commercial Complex, Sector-6, A-Block Rewari '-‘3'4{/ Eﬂerrgni;%'t
S EER Tele: ® 01274-244241, E-Mail: = hspcbroma@gmoil.com _ BIECRIYEE™
No. HSPCB/MG/2023/ |7 ¢ Dated 7 } I ),,ga.gg

Show Cause Notice

To

M/s Maa Santoshi Khanij Udyog
Vill-Musnota, Nangal Chaudhary Distt-Mohindergarh

Sub.- Show Cause Notice for Closure under section 33 A, for violation of section 25/26 of
Water (Prevention and Control of Pollution) Act, 1974, 31 A, for violation of section
21/22 of Air (Prevention and Control of Pollution) Act, 1981, imposition of
environmental penalty as per the amendments in the Jan Vishwas Act, 2023 and
imposition of Environmental Compensation as per HSPCB Policy on Imposition of

Environment Compensation. 7

Ref- Honble NGT order dated 23.08.2023 in Original Application No. 514/2023 titled as
Shishram Versus Vinod Kuasal & order dated 12.09.2023 in Original Application No.
546/2023 titled as Puran Singh Versus Vinod Kuasal.

'

Whereas. your unit is engaged in mining activity and having valid CTO upto 30.09.2025.

Whereas in compliance of Hon'ble NGT order dated 12.09.2023 in the Onginal Application
No 5462023 titled as Puran Singh Versus Vinod Kuasal and order dated 23.08.2023 in Original
Application No. 514/2023 titled as Shishram Versus Vinod Kuasal in Hon'ble National Green
Tribunal, Principal Bench, New Delhi and in compliance of direction issued by CAQM, New Delhi
under stage Il of GRAP has been visited by the concerned field officer on dated 20.11.2023 and

during inspection your unit was found non operational however following deficiencies/violation has
observed against the conditions of CTE/CTO/ Environmental clearance issued:-

1) Not constructed the pucca link road connected to main road.

2) Not provided mixed cannon water sprinkler for dust suppression.

3) Not submitted copy of permission regarding withdrawal of ground water from CGWA /
HWRA

4) Not submitted compliance w.r.t. control of mining activity within 500 meter radios of the
mine and also to prove no intention to expend the mining activity stated/approved area.

5) Not provided sprinklers to curb fugitive emission by using treated water and also not
provided a permanent water sprinkling arrangement on main haulage road.

6) Not submitted six monthly compliance reports of conditions of EC

7) Not developed green belt and plantation as per approved Mining plan as per conditions
of Environment Clearance.

8) Not obtained permission for change of ownership of Mining Project from the Board ang
also a violation of EC conditions that if any change in ownership or mining lease s
transferred then mining operation shall be carried out after transfer of EC as per E|A
notification dated 2006

9) The smog guns/dust suppression system of sufficient capacity not installed.
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10) Not develop and implement rainwater harvesting measures on long term basis to

augment ground water resources in the area.
11) No piezo meter installed as per Condition of EC.
12) Not installed a minimum of 03 Nos. online ambient air quality monitoring station as per

the conditions of EC.

Whereas, you are liable to pay environmental compensation as per direction/policy of the
board issued vide office order no. 2343-2350 dated 22.12.2021 as assessed by this office as per
methodology defined therein.

Therefore, you are hereby directed to show cause & explain within 15 days as to why
closure action may not be taken against your unit u/s 33-A Water (Prevention and Control of
Pollution) Act, 1974, under section 31-A of Air (Prevention and Control of Pollution) Act, 1981, and
prosecution action under section 43/44 of Water (Prevention and Control of Pollution) Act, 1974 &
under section 37/38 of Air (Prevention and Control of Pollution) Act, 1981 and imposition of
environmental penalty as per the amendments in the Jan Vishwas Act, 2023 and imposition of
Environmental Compensation as per HSPCB Policy on Imposition of Environment Compensation.

In case you fail to reply/comply with the deficiencies mentioned above within above
mentioned stipulated period, it will be presumed that you have nothing to say in this regard and
accept the status as mentioned above, which will warrant closure action against your unit under
relevant Acts/ Rules besides environment compensation, initiation of legal action under the
relevant Acts/Rules without giving any further notice.

Explanations: For the avoidance of doubts, it is hereby declared that the power to issue
directions under above said sections of Water Act (33-A)/ Air Act (31-A) includes the power

to direct:- S
(a) the closure, prohibition or regulation of any industry, operation or process or

(b) the stoppage or regulation of supply of electricity, water or any other service

9 S
Regional Officer
JVahendergarh Region

Endst. No. HSPCBMG/2023/ 19576 Dated 3 ) n, Jo 3

A copy of the above is forwarded to the Chairman, HSPCB, Panchkula for information

please.
\Y

Regional Officer
_-Mahendergarh Region

—————

bl
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Annexure-6

no. YASS satl @Ml 25

A committee is constituted in compliance of Hon'ble NGT order in OA no. 514/2023.

In compliance of above order Joint Director CPCB Chandigarh, Assistant Mining
Engineer, Sub Divisional Magistrate, Narnaul, Regional Officer, Haryana State Pollution Control
Board, Mahendergarh at Rewari, Mining Officer, Narnaul and Divisional Forest Officer,
Mahendergarh inspected the site on dated 14-11-2023. During the site visit following

observation found and action taken in the regarding.

1- The lease area khasra no. 550 is covered surrounding from Aravalli Plantation. The lease
holder has violated the order of Hon'ble Supreme Court of India in WP (C) No. 4677 of
1985 dated 18-03-2004 "No mining activity can be carried out on area over which
plantation has been undertaken under Aravalli project by utilization of foreign funds".
As per demarcation report of Revenue Department on dated 16-09-2023 the lease
holder has mined the 15648 square feet of illegal mining surrounding the khasra no.

550. Copy of demarcation are attached here with Annexure, R-1

The Forest Offence Report no. 023/0586 dated 02-10-2023 was prepared at the spot in
accordance under section 32-33 of Indian Forest Act 1927, but the offenders refused to
sign the same, copy of the said FOR (Forest Offence Report) are attached here with as

Annexure-R-2

2- That thereafter, vide memo no. 3793 dated 25-10-2023, the Divisional Forest Officer,
Mahendergarh, while granting sanction for filing prosecution case against the Sh. Aman
Kumar S/o Sh. Vinod Kumar Sokal in the Special Environment Court, at Faridabad,
directed the Range, Forest Officer, Nangal Chaudhary to file challan in the said court at
the earliest with a further direction that Sh. Jai Bhagwan, Dy. Ranger Incharge Nangal
Choudhary cum-Prosecutor of the Mahendergarh Forest Division will attend the court

hearing on behalf of the State. Attached copy as Annexure-R-3.
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During the inspection, it transpired that 162 number shrubs like muskat have illegally
been damaged. Thereafter the Forest Offence Report No. 22/0586 dated 02-10-2023
was prepared of the spot in accordance under section 32-33 of Indian Forest Act, 1927
but the offenders refused to sign, the same copy of the said FOR and the details of the

offence are attached here with as Annexure-R-4

That thereafter, vide memo no. 3877 dated 30-10-2023, the Divisional Forest Officer,
Mahendergarh, while granting sanction for filing prosecution case against the Sh. Aman
Kumar S/o Sh. Vinod Kumar Sokal in the Special Environment Court, at Faridabad,
directed the Range, Forest Officer, Nangal Chaudhary to file challan in the said court at
the earliest with a further direction that Sh. Jai Bhagwan, Dy. Ranger Incharge Nangal
Choudhary cum-Prosecutor of the Mahendergarh Forest Division will attend the court

hearing on behalf of the State. Attached copy as Annexure-R-5

The lease holder must be maintained the green belt as per approved mining plan, during
the inspection. It transpired that the lease holder not maintained the Green Belt, action

is being taken regarding.

| Forest Officer,
lergarh.
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OFFICE OF THE DIVISIONAL FOREST OFFICER

FOREST COMPLEX, MAHENDERGARH
Tel./Fax:+ 91 01285-220229, E-Mail:- dfomgarh@vahpo.co.in

Range Forest Officer,
Nangal Choudhary.
Sub. Approval for filling of Prosecution case in the Special Environment
Court, Faridabad.
Sanction is hereby accorded for filling of prosecution case against the
offenders in the Special Environment Court, Faridabad, as per detail given below.

Sr. | P.C. No. Damage Report | Name & Address of Offender
No. No. and Date
1. | O5NCH/2023- | 022/0586 Dated | Aman Sokal S/O Vinod Kumar Sokal R/O -B-
24 02/10/2023 74,Shakti Apartment, Sector-9, Rohini, New
Delhi.

You are hereby directed to file challan in the Special Environment
Court at the earlist Range forest officer-Cum Prosecuter of Mghendergarh Forest
Division with attend the Court hearing on behalf of the state.

Divisiohgl Forest Officer,
e
Msfﬁn | garh. » | e
(}P.\«\Yb" o'lﬁ‘w
155

D.P. Branch 2023
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OFFICE OF THE DIVISIONAL FOREST OFFICER

FOREST COMPLEX, MAHENDERGARH
Tel./Fax:+ 91 01285-220229, E-Mail:- dfomgarh@yahoo.co.in

Range Forest Officer,
Nangal Choudhary.
Sub. Approval for filling of Prosecution case in
Court, Faridabad.
Sanction is hereby accorded for filling 0
offenders in the Special Environment Court, Faridabad, as per

the Special Environment

f prosecution case against the
detail given below.

5. [P.C.No. | Damage Report | Name & Address of Offender l\
iNo.| . |NoandDate | SN
=1 03NCH/2023- | 023/0586 Dated | Aman Sokal /0 Vinod Kumar 30 alR/O -B-74 |
' | 24 ' 02/10/2023 | Shakti Apartment, Sector-9, Rohini, New ‘l

| o DE otz

file challan in the Special Environment

You are hereby directed to
um Prosecuter of Mahendergarh Forest

Court at the earlist Range forest officer-C
h attend the Court hearing on behalf of the state. |

Division wit
Divisional Forest Officer,
Mahendergarh. 0 (¢
A

*A\ (& ' 25100223
YD

153
D.P. Branch 2023
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